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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL ’; ¥

FOV AO‘"‘%/SAW} . appearing fer the nesrondents; en whem

‘f%”r[.gg a cepy of this 0,A, as well ’a'é MA hea oeen
Rendt., servikd,the prayer ef three Applicents Ce

‘ : presecute this O,A. jeintly is «al lewed:
subject te payment ef i, 160/-in shape of
1 1p0/Bank praft,
Mc.pas,learned Ceunsel appearing
2 O‘VAW A .03 fer the Applicants states that he 'has

: _ already depesited the 1pCs;werth ef T’Q@,\GD[: :
i G@Pr@ o'\, VR alopvi——

o awe ade ove G N 108
bo—Pg Y Cav:z‘;b : In the aveva view of the matter,
\@W? this O.A.Ne.804/2003 be cenfined in respect
“?)-“'03 .

c of Applicent Ne.l and separate OA Rumders
se(3)
oe assigned in respect ef Applicants 2 and 3.

fargbatistical purpese.MA is adterdingly
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2.0RDER DATED 11-11-200 s

Applicants three in numoer, have
~laimed that they were/are engaged as
Casual Labeurers under t he Respendents in
Telecom Department of cevt.ef India.It is
their case that while taking stegs te
regularise the left.eut casual labsurers,
the cases ef the Applicants hdve net
received due censideration of the
rRespendents discriminutorily.lt apprers
€pelm Annexure-2 dated 15.10.2003 and

Anmexuce-2 dated 23.3.2001 ef the CA that

it has already been decided to regularisei
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few left eul cCasual lapeurers,It further appears

that esut ef 1437 Casual Lapbeurers identified, enly
455 Casual Lapoulers are geing te De regularised;

fer which thelr pie-datas have Deen called feor te

be furnished by 31,10.2003.In the said premises,
learned ceunsel for the Applicant states that
exgeditiaus steps are Deing taken o regularise

455 Ccdsual LebDeurers Dy unjustly ignering the cases
of Avplicants;whe have placed on recerd few meterials
t® substantiate their cases as made eut in this

O.A, U/s.19ef the A,T,Act, 1935,

It is alse® the case of the Applicants that
they have repreasented te The autiorities fer
redrassal ef thelr ¢grievances and that witheut
paying any heed t@#heir grievances, expeditieus stegps
are being taken te reguldrise a few Casual
lapourers.

In the aferesaid premises,witheut waisting

any time t® examine each ef the cases ef Applicants,

the case is heredby dispesed of requiring the Respgendents

te examine(and if required Dy re-examining)the ceses
ef each ef the Applicants herein(even by giving them
personal hearing with reference te records)oefere
preceeding te regularise any of the left eut Casual
Labeurers,It is, hewever,mede cledr that witheut
examining(re-exemining) the cases of each ef the

Applicants and intimating them the result thereof



(with a reasened and speaking erder)the Resiendents
sheuld net give aéy finelity te the matter relating

te recularisation of left-eut Cesual Lebeurers,

with the aferesaid eoservatians and directiens,
this case is dispesed ef;by grantiug liverty te the
Applicants te turnish details(imcluding all details
prescrioed
as required in the/pie-data abeut themselves)te the
Respendents in erder te suostantliate their cases
in srape of representation by 15.11,2603.

send copies ef this order te the Res endents

alengwith cepies of the O,A. and free cepies of this

srder De given te learned counsel feor beth sides,
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